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Union of India & others s.ese.¢...,s.ReSpondents,
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Hon ple Mz, Justice Va3 .Mal imath, Cha 1rman .
Hon'ble Mr.S.R.Adige ,Membe r(A)

Presents Applicant in person,

JUDCMENT
(By Hon'ble Mr,Justice V.S .Malimath,Chaiman)
‘This is an application datéd 2.8.93 filed
by Sudesh Raj Maheswari praying f'or review of
judénent dated 6.7.93 in O.A.No.389 of 1988.
Unéer Order 47 Rule 1CPC, avdecision/judgnent/ -
order can beA\reviewed only ifs

i) it suffers from an error apparent
on the face of thke record.

ii) new material or evidenge is discovered
x;ahiclhv was not within the kno;;rledge of the
parties or could not be produced by
that party at the time the judgrent was
made, despite due diligence: or ‘

iil) for any sufficient reason construed to
_ méan analogous reason.
24 . A perusal of the review petition shows that

none of above ingxedlents are made out to warrant

review, , ' .
3. Th:n.s review pet.ition :Ls,therefore, di ,smissed.
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